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NOTES OF THE REGISTRY 
	 ORDERS OF THE TRIBUNAL 

rer dated 02.08.2004 

!eard the learned counsel of both 

l(; ,ts and perused the materials p1ced on record. 

In course of hearing it came to our notice that 

in pursuance or order dated 4.9 .2003 in.0.A. 

456/01 passed by this Tribinal, the aailway 

k:imin.istration vie its letter dated 17.11.2003 

has constituted a Ciittee for considering the 

cases of aite-datedP.C.R. regularisation. 	V 

It is in thi; bccgrund, we are inclined, 

without oin into the nerits of the case, to 

remand this matter to the said Comu-tittee 

constituted for the purpose with direction that 

they 	Id take a decision on the grievance 

of the applicant, as raised in this .A., within 

a period of 120 days from the date of receipt 

of copy of this order. 

LLth this we dispose of the O.A.• 
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